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* IN THE HIGH COURT OF DELHI AT NEW DELHI
+  CM No.662003 in ITA 1582003
JEEVAN DHAR JAIN ..... Pelitioner
Through  Mr. Y.K. Kapur
VErsus
COMMISSIONER OF INCOMETAX & A ... Respondent
Through  Mr. R.D. Joily
e : CORAM:
HON'BLE MR. JUSTICE SWATANTER KUMAR
HON'BLE MR. JUSTICE MADAN B. LOKUR
ORDER
%o 24.03.2005
[earned counsel appearing for the non-applicani says that he h
serious ohjection if the application is allowed. In any case, we are (
opinion that sufficient cause has heen shown for condonation of four
delay in filing the present appeal.
=
Consequently, the application is allowed and the delay in filin
appeal is condoned.
CM stands disposed of,
ITA No. 158/2003
We have heard learned counsel for the parties for sometime.
ADMIT.
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We are of the considered opinion that the following question of I
arises for consideration of the Court in the present appeal: -

“Whether on the facts and circumstances of the case and law,

the Tribunal was correct in holding thai the liability towards
interest was merely a contingent liability and was not allowable

as a deduction against the interest income earned from such suit
filed amounis?”

With the consent of the parties, the case itself is taken on hoard

final hearing. It is not disputed hefore us that the question of law fram

ahove has been squarely answered by a Division Bench of this Court in |
case of Paragon Construction India Pvt. Lid, vs, Cammissinner of Incor
Tax and another, 192 CTR Reportsd1&. As the question has already he

answered, with which we respectfully agree and answer the question in 1

same tcrm.

The petition is, accordingly, disposed of.

SWATANTER KUMAR, J

MARCH 24, 2005 MADAN RBR.I.LOKLR, J
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